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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL
ZONAL BENCH, BHOPAL (M.P.)

Execution Petition 2 0£2020 [LA. No. 18/2022
- IN

Original Application No. 88/2015

INTHE MATTER OF:

Babu Lal Jajoo ...Applicant
Versus
State of Rajasthan & Anr. ... Respondents

AN APPLICATION ON BEHALF OF RESPONDENT NO.2/ M/S

JINDAL SAW LIMITED FOR ISSUANCE OF APPROPRIATE

DIRECTIONS

Most Respectfully Showeth:

1. That the present application is being filed on behalf of M/s Jindal
Saw Ltd. (hereinafter referred to as “Respondent No.2”) praying

for issuance of appropriate directions in the instant matter.

b

It is submitted that the present application has been filed for
issuance of appropriate directions against the imposition of
additional conditions for the proposed STP plant vide its

unilateral order dated 19.01.2022 passed by the Municipal

Council, Bhilwara.

At the outset, it is submitted that Respondent no.2 has already

LN}

executed an Agreement dated 04.08.2017 for the proposed STP

.

plant. Thus, imposition of any further conditiony’/&yfh@;

5,
!
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Complainant without the consent of the Respondent no.2 is non-
applicable and non-est in law. Hence, the present application has
been preferred. It is also humbly submitted that the Respondent
No. 2 has received the claimed Order dated 19.01.2022 only on
09.02.2022. It is also humbly submitted that the Municipal
Council, Bhilwara till date has not served the affidavit which
they have filed before this Hon’ble Tribunal, despite the last
Order. -

Briefly, the facts in which the present application is arising are

as following:

i.  That the Complainant has filed the present execution
petition for execution of the order/ judgment dated
11.09.2017 and 22.01.2018 passed by the Ld. Tribunal in

OA. No. 88 01 2015.

ii.  That in the said Execution Application, Notice was issued
by the Ld. Tribunal on 12.10.2020 and since then the
.matter is under consideration of this Hon’ble Tribunal.

iii.  That vide order dated 02.09.2021, the Ld. Tribunal
directed the Municipal Council, Bhilwara to solve the
problem of accesé. road to the proposed STP. But the
counsel for Municipal Council, Bhilwara even on
29.09.2021, on account of no instruction and information,

got the matter adjourned to 30.09.2021.
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That on 30.09.2021, as Municipal Council, Bhilwara
failed to explain properly with regard to the problem and
matter in issue or its any reasonable solution, Ld. Tribunal,
directed the parties to find out a reasonable solution of
approach road through consultation and file a report within

three weeks. Copy of the Order dated 30.09.2021 has been

annexed hereto and marked as Annexure — A/l.

That despite the above order of the Ld. Tribunal,
Municipal Council, Bhilwara issued a letter dated
25.10.2021 stating that. the land for additional STP of 10
MLD has been given from same land parcel in which the
already functional STP is existing. So, technically road of
sufficient width is present in froht of'the STP plant. It was
further stated that the request for new access road is not

justified.

In response, Respondent no.2/the project proponent issued
another letter dated 26.10.2021 submitting reasons that
why the land from already functional STP cannot be used,
tor access road. Copy of the Letter dated 25.10.2021 and
26.10.2021 has been annexed hereto and marked as
Annexure — A/2 (Colly).

Therefore, once z'igain the site was jointly inspected by the

officials of Municipal Council, Bhilwara and the officials

of the Project proponent on 03.11.2021 and 2511 /2“0’52”1‘?\\;7\

Fd
7
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Again, after detailed inspections, possibility to give access
from Kota Road and Kuwada Road was negatived by the

Municipal Council, Bhilwara.

Therefore, as Respondent no.2 was left with no other
option and in order to‘comply with the directions of the
Ld. Tribunal, Respondent no.2 issued another letter dated
26.11.2021 to Municipal Council, Bhilwara. In the said
letter, Respondent no.2 was constrained to propose that the
possible access of 30 feet road can be created from within
the premises of the existing STP despite the fact that
Respondent No.2 would have to relocate some of its plants
viz. sludge bed, solar power plant to construct this road. In
the letter it was also requested that the availability of the
proposed passage should be co-terminus with the expiry
of the Agreement dated 04.08.2017. In other words, the
proposed access road to be created from the existing STP
should be available for use of Respondent no.2 even after
the existing STP is handed over to Municipal Council,
Bhilwara in 2031 until the expiry of the Agreement dated

04.08.2017. Copy of the letter dated 26.11.2021 has been

annexed hereto and marked as Annexure — A/3.

It is pertinent to note that Respondent no.2 never gave any
consent beyond the proposal given under this letter, to
construct the proposed access road, from within the

premises of existing STP. However, this proposal madetby

-
/}/
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Respondent no.2 was kept pending by the Municipal
Council, Bhilwara and no further intimation regarding its

acceptance or rejection was issued by Municipal Council,

Bhilwara until the hearing scheduled on 03.02.2022.

Meanwhile, matter was again taken up for hearing on
006.12.2021. On the said date, the counsel appearing for the
project proponent/ R&pondent no.2 apprised the Ld.
Tribunal that meetings were held with the Authorities and
Municipal Council. Accordingly, Ld. Tribunal adjourned
the matter to 20,01.2022 with direction that action taken
report must be submitted before the next date of hearing.

Copy of the Order dated 06.12.2021 has been annexed

hereto and marked as Annexure — A/4.

That upto 19.01.2022, no information/intimation in
respect of the proposal given by Respondent no.2 through
its letter dated 26.11.2021 was received from Municipal
Council, Bhilwara. So, in order to apprise the Ld. Tribunal
of the developments, on 19.01.2022, Respondent no.2
filed Additional Documents. Copy of the proof of filing/

filing receipt has been annexed hereto and marked as
Annexure — A/S.

That the matter was taken up for hearing on 20.01.2022
where after hearing the submissions of the parties, the Ld.

Tribunal in its order recorded that necessary passage
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which was required for establishment of STP was not
provided to the Projec; Proponent by the Nagar Parishad,
Bhilwara. It was further recorded that on previous date, it
was argued that in order to procure an access/passage to
reach to the allotted land under the letter, the respondent
requested the Commissioner, Nagar Parishad, Bhilwara to
demarcate the road of 30 feet length in continuation of the
existing Kuchha road connecting to Kota bypass which is
minimum distance required to prepare approach road to
the newly constructed STP but stll that has not been
provided. It was further recorded that no sufficient
éxplzlxiati011 has been given by the Nagar Parishad,
Bhilwara as to why the land ‘in possession which is
attached to the land allocated for the construction of STP
is not identified and demarcated for approach road as
stated above. Therefore, vide order dated 20.01.2022, the
Ld. Tribunal directed Nagar Parishad, Bhilwara to provide
30 feet path way as proposed and identify and demarcate
it within 07 days from today or from the date of receipt of
this order and submit personal affidavit before this
Tribunal on the next date of hearing. Copy of the Order
dated 20.01.2022 has been annexed hereto and marked as

e

Annexure — A/0.

That it is pertinent to note that even during the course of
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not even inform the Ld. Tribunal about existence or
issuance of any such order dated 19.01.2022 and did not
even submit any documents/order in support of its

contentions.

That the matter was again taken up for hearing on
03.02.2022. During the hearing, fhe Counsel for Municipal
Council, Bhilwara submitted that an affidavit on behalf of
Municipal Council, Bhilwara has been filed. He also
submitted that an official Order dated 19.01.2022 has been
issued. But the existence or knowledge of any such
affidavit or order dated 19.01.2022 being issued by
Municipal Council, Bhilwara was denied by Respondent
‘no.2 as it was not served with any document so:far by the
complainant. Upon hearing th.is submission, the Ld.
Tribunal directed that the copy may be provided

immediately by the available email. Thereafter, matter was

adjourned to 24.02.2022.

It is further submitted that official order dated 19.01.2022
passed by the Municipal Council, Bhilwara was served
upon Respondent no.2 only on 09.02.2022. Furthermore,
the Affidavit stated to be filed on behalf of the Municipal
COLxllcil, Bhilwara which was directed to be served upon

the Respondent no.2 immediately by the available email,

hasn’t been done even till date. Copy of the Ofﬁq?; 0 er
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dated 19.01.2022 along with the postal envelope and the

consignment tracking details have been annexed hereto

and marked as Annexure — A/7 (Colly).

xvi. It is submitted that from the above stated facts it is clear
that prior to or on 03.02.2022, due to non-supply of Order
dated 19.01.2022 and the Affidavit, by Municipal Council,
Bhilwara, Respondent no.2 had no opportunity at all to
controvert or deal with the contents of the Order dated
19.01.2022 passed by the Municipal Council, Bhilwara or

*

the Affidavit stated to be filed before the Ld. Tribunal.

xvii.  That it is only after service of the official order dated
19.01.2022 on 09.02.2022, Respondent no.2 has been
informed that Municipal Council, Bhilwara has
unilaterally imposed - additional/extraneous conditions
upon Respondent no.2 regarding which no consent was
given by the Respondentno.2 in its letter dated 26.1 1.2021
or otherwise. The said imposition is clearly in violation of
the terms of the Agreement dated 04.08.2017 which has
already been executed for installation of this proposed

additional 10 MLD STP.

xviil.  [tis further submitted that prior to execution of Agreement

dated 04.08.2017, an Order dated 20.05.2017 was passed

by the Municipal Council, Bhilwara wherein the 10{;‘@;1#\\

IR
.M,/
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handing over of the land for the proposed STP were
enumerated. Condition 6 of the said order has been
reproduced herein below:
“M/s Jindal Saw Limited in this regard will
execulc;a’ a written agreement with Municipal

Council, Bhilwara.”

The above order was filed in O.A. proceedings by the
Municipal Council, Bhilwara itself alongwith their
Compliance Affidavit dated 22.05.2017. Copy of the
Order dated 20.05.2017 has been annexed hereto and

marked as Annexure — A/S.

It is also submitted that the Ld. Tribunal while hearing
O.A. No. 88 of 2015 in its Order dated 08.08.2017 itself
recorded that an agreement has already been executed
between the Municipal Council and Respondent no.2 for
establishment of STP of 10 MLD. It is therefore, very
strange that the Munisipal Council after having already
executed the agreement dated 04.08.2017 with the
.Respondent No.2 and also after submitting the same
before the Hon’ble Tribunal has how ordered to execute a
new agreement with the Respondent No.2 and is trying to
impose additional  conditions, vide its order dated
19.01.2022. The above conduct of Municipal Council,
Bhilwara is not only arbitrary but is also non-est.in-law.

e
B /i /.w‘" g 4\.‘», .
v




253

\ D

Copy of the Agreement dated 04.08.2017 has been
annexed hereto and marked as Annexure — A/9.

Copy of the order of the Ld. Tribunal dated 08.08.2017
has been annexed hereto and marked as Annexure —

A/10.

5. That the Ld. Tribunal has now directed the Respondent No. 2 that
the since the passage is available in terms of the order dated
19.01.2022, the construction of the STP should be initiated
immediately and Action Taken Report be filed with the affidavit
on or before the next date of hearing. However, as explained
above, as the Respondent no.2 never gave any consent and also
had no opportunity to examine the said official order dated
19.01.2022 (as the same was not served upon the Respondent No.
2 prior to 09.02.2022), could not address its grievances before
the Ld. Tribunal on 03.02.2022 about such unilateral Order dated
19.01.2022. It is humbly submitted that the additional
unilaterally imposed conditions as imposed by Municipal
Council, Bhilwara have become applicable on Respondent no.2
in terms of the order dated 03.02.2022, which ought not to be in
any case applicable to the Respondent No. 2 as the same are
unilateral and without any cc;lsent of the Respondent No. 2. It is
humbly submitted that it seems that the Municipal Council,
Bhilwara has passed the said Order dated 19.01.2022 in haste and

with mala fide intention and just to overcome the Order=dated

. \ .
|
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20.01.2022 passed by this Ld. Tribunal. Hence, being aggrieved

of the same the present application has been preferred.

Without prejudice, it is further submitted that in compliance with
the directions issued by the Ld. Tribunal regarding the
construction of passage from within the existing STP premises,
Respondent no.2 has already started the preliminary work for
constmcting of'the access road. Project proponent has started the
survey of the project site. Levelling, nmrking and terracing work
has started. Also, the Preliminary work for selection and
appointment of Projec; Consultant for preparation of Detailed
Project Report (DPR) consisting of Layout, BOQ, Budget, List
of Equipment, detailed drawings etc has been undertaken. Once
the above stated work will be done, the project proponent will
“apply for Consent to Establish from Rajasthan Pollution Control
Board (RSPCB), Jaipur for setting up of STP. Parallely, award
of contract (civil work, equipment supply, erection and
commissioning) for 10 MLD STP project work will also be
given. Thereafter, once Consent to Establish is received from
Rajasthan State Pollution Control Board, JSSAW will start the
construction of 10 MLD STP. The photographs of the works

undertaken has been annexed hereto and marked as Annexure —

A/1l.

Therefore, Respondent no.2 is gravely aggrieved /off"'tl@-n
. 7 NN
additional and unilateral conditions imposed by the Municipal

1
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Council, Bhilwara under its order dated 19.01.2022 and the

misrepresentation made by it. Hence, the present application has

been preferred bonafide and in the interest of justice.

That the present application is being filed to bring pertinent facts
before the Ld. Tribunal for its consideration which is expedient

for proper and fair adjudication of the dispute at hand.

That the Respondent no.2 has no intention to breach any orders
of this Hon’ble Tribunal and the present application has been

filed invoking the principles of natural justice, equity and

fairness.

Thus, in the facts and circumstances of the present case, it is most

respectfully prayed that this Ld. Tribunal may be pleased to:

a) To pass appropriate order/directions to Respondent no.2
to construct the 30 ft. wide access road from the existing
STP in terms of the letter dated 26.11.2021 issued by

Respondent no.2;

b) To issue appropriate directions to Municipal Council,
Bhilwara stating that availability of the access road to
the proposed STP which is to be constructed from the

premises of the existing STP should be co-terminus with

S
2

the expiry of the Agreement dated 04.08.2017% e
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To issue appropriate directions to Municipal Council,
Bhilwara for providing uninterrupted sewage water to
the tullest capacity free of cost for running the proposed

s

STP by Respondent no.2;

To issue appropriate directidns that no additional
conditions, as  stipulated in official order dated
19.01.2022 passed by Municipal Council, Bhilwara,
regarding which no consent has been given by
Respondent no.2, will be applicable on Respondent no.2
and the proposed STP will be governed by the terms of

the Agreement dated 04.08.2017;

To issue appropriate directions to the Municipal
Council, Bhilwara to accordingly amend the lease period
of the agreement dated 04.08.2017 and the effective date
for the commencement of the lease period of 30 years
shall be the date when appropriate
order/directions/permission is granted to Respondent

no.2 to constructing the 30 ft. wide access road from the

existing STP;.




f) May pass any other order(s) as this Hon’ble Tribunal may

deem fit and proper in the interest of justice.

FOR THIS RESPONDENT NO.2 SHALL FOREVER BE

OLIGED.
Respon@égi’} No.2
Through = g
3
hg )\ 2
Counsel for espondrent No.2
- BRofRL-

Place:
MANOJ K SINGH

Advocale ash
.337,East of Kaila
: New Demmmoss
Te%:46667000, Fax: 466

Date: 3.2 02203
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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL

ZONAL BENCH, BHOPAL (M.P.)

LA. No. 18/2022

Execution Petition 2 of 2020 P

IN

Original Application No. 88/2015

IN THE MATTER OF:
Babu Lal Jajoo
Versus
State of Rajasthan & Anr. ... Respondents
AFFIDAVIT

[, Ramesh Chandra, son of Late Shri Shiv Dutt Naudiyal,, aged
about 51 years, R/o B-619, Sector-17, Vasundhara, Ghaziabad — 201012
also duly authorized representative of Respondent no.2, having its office
at 12, Jindal Centre, Bhikaji Kama Place, New Delhi - 110066 do hereby
take oath and state as under:-

1. That I am authorized representative in this case on behalf of Jindal

Saw Limited and fully competent to file present application.

2. That the present application has been prepared under my
instructions. The contents of the application have been explained to
me and I have fully understood the same.

That the contents of present application are true and correct to my

LI

knowledge and based on the records maintained in the ordinary

course of business.
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DEPONENT |,

VERIFICATION 21FEB W2

I, the above-named deponent, do hereby take oath and verify that
contents of this affidavit are true and correct to my personal knowledge
and based on the records maintained in the ordinary course of business and

nothing has been concealed therein and no part thereof is false.

I X
DEPONENT

"

\%\i
~ %y \Y; iy
\@ \_:Z\
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Item No.7
BEFORE THE NATIONAL GREEN TRIBUNAL \ ‘
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Execution Application No 02/2020 (CZ)
» In
Original Application No. 88/2015 (CZ) o
Babulal Jajoo - . : Applicant (s): .
Versus
State of Rajasthan & Ors Respondent(s)

Date of hearing: 30.09.2021

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s): Mr. Naveen Ahuja , Adv

For Respondent(s): Mr.Shoeb Hasan Khan , Adv
Mr. Yash Gopal, Adv
Mr. Anurag Abhishekh, Adv.
Mr. Manoj K.Singh, Adv.
Mr. Sunil Kumar Trehan, Adv -
ORDER
1. In compliance of the order passed yesterday, Chief Executive Officer,
Nagar Parishad, Bhilwara is present through video conference. The
Learned Counsel for the State Shri Shoeb Hasan Khan is also present.
We are of the view to find out a reasonable solution for demarcation of
approach road to the land demarcated and allotted for construction of
STP, which is pending from 2017. The land has already been allotted
by the State but inspite of the repeated reminders by the Project
Proponent, the approach road has not been provided by the Nagar

Parishad, Bhilwara. The Learned Counsel as well as Municipal

Commissioner, Nagar Parishad Bhilwara failed to explain properly

1 TﬁﬁﬁﬁSﬁY
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\g
with regard to the problem and matter in issue or its any reasonable
solutioni.

2. Accordingly, we direct the representative of the project proponent to
approach the office of Municipal Corporation, Bhilwara with all
relevant documents and notices, letters issued as mentioned in para
(17) (E) of Reply of Respondent No.2 and to find out a reasonable
solution of approach road through consultation, and the report be
submitted within three weeks. If the way out is not found, the
presumption shall be of meditated delay in the construction of STP
and a reasonable environmental compensation can be assessed and
realised from both the parties responsible for construction of STP as
laid down in various orders of the Tribunal.

List it on 10tk November, 2021.

Sheo Kumar Singh, JM

Arun Kumar Verma, EM

30t September, 2021
E.A. No.02/2020 (CZ)
K
?
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ARG,
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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL Q
(Through Video Conferencing) T’“’

Item No. 03

Execution Application No. 02/2020
In
Original Application No. 88/2015 (CZ)

Babulal Jajoo Applicant(s)

Versus

State of Rajasthan & Ors. Respondent(s)

Date of hearing: 06.12.2021

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant (s) : Mr. Naveen Ahuja, Adv.
For Respondent(s) : Mr. Yash Goyal, Adv.
Mr. Anurag Abhishek, Adv.

Mr. Rajesh Kuvera, Adv.
Mr. Shoeb Hasan Khan, Adv.

ORDER

. Learned counsel appearing for the project proponent has submitted that
meetings were held by the Authorities and Municipal Corporation (probably
on 03rd & 25th November, 2021) with inspection the site and matter for
providing the 30 feet path way is under consideration.

. A short time was sought. The matter may be finalised in consultation with the
representative of the project proponent and municipal authorities and action

taken report must be submitted before the next date of hearing.

List it on 20tk January, 2022 for final hearing.

Sheo Kumar Singh, JM

Arun Kumar Verma, EM

06th December,2021
E.A. No. 02/2020 (CZ)

PN TRU%C@PY
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Item No. 02 &\\\“Q%U/’/ﬂ /'PT /éV o

BEFORE THE NATIONAL GREEN TRIBUNAL .
CENTRAL ZONE BENCH, BHOPAL ' )
(Through Video Conferencing) e ?(j

Execution Application No. 02/2020 (CZ)
k -« In . VAR g
Original Application No. 88 of 2015 L

Babulal Jajoo o ' Applicant(s)

Versus

State of Rajasthan &Ors. Respondent(s)

Date of hearing:20.01.2022

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s): Mr. Naveen Ahuja, Adv
Mr. Manoj Kumar Singh, Adv

For Respondent(s): L Mr. Anurag Abhishek, Adv .
Mr. Om Shankar Shrivastava, Adv
Mr. NilavaBandyopadhyay, Adv
Mr. Rajesh Kuvera, Adv
Mr. Sunil Kumar Trehan, Adv
Mr. Shoeb Hasan Khan, Adv
Mr. YashGoyal

ORDER

1. The matter of compliance of the order passed in Original Application No.
88 of 2015 (CZ) is under consideration in the present Execution
Application and the matter was taken up by this T ribunal on several
occasions but the necessary passage which was required for
establishment of STP was not provided to the Project Proponent by the
Nagar Parishad, Bhilwara. On previous date, it was argued that in order.
to procure and access/passage to reach to the allotted land under the
letter, the respondent requested the Commissioner, Nagar Parishad,
Bhilwara to demarcate the road of 30 feet length in continuation of the

existing Kuchha road connecting to Kota bypass which is minimum

1 »
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distance required to prepare approach road to the newly constructed STP

but still that has not been provided.

. The matter was taken up on 29t September, 2021 and the
Commissioner/Chief Executive Officer, Nagar Parishad, Bhilwara was
directed to appear before the Tribunal with all records and with the plan
so that the matter which is pending from 2015 may be finalized. Learned
counsel appearing for the project proponent has expressed and argued
that the Project Proponent is ready to start the construction subject to
availability of the approach road which is to be done by the Nagar
Parishad, Bhilwara. Nc sufficient explanation has been given by the
Nagar Parishad, Bhilwara as to why the land in possession which is
attached to the land allocated for the construction of STP is not identified
and demarcated for approach road as stated above. We also direct Nagar
Parishad, Bhilwara and representative of Project Proponent to finalize the
matter by amicable settlement in a meeting but the matter has not been

resolved and not finalized till date.

. Accordingly, we direct the Nagar Parishad, Bhilwara to provide 30 feet
path way as proposed and identify and demarcate it within 07 days from
today or from the date of receipt of this order and submit personal

affidavit before this Tribunal on the next date of hearing.

. Failure to execute the order will cause initiation of legal action and
realization of environmental compensation. In case Nagar Parishad,
Bhilwara fails to provide the land within seven days, the corporation
shall be liable for payment of Environmental compensation at the rate of
Rs. 5,000/- per day which shall be recoverable as per law. State Pollution
Control Board is directed to execute the order and submit the report. The
Action Taken Report by the Nagar Parishad, Bhilwara with personal
affidavit of the Commissioner/Chief Executive Officer, Bhilwara be filed

before 01st February, 2022. On the next date of listing

: TRUE ¢




»
Commissioner/Chief Executive - Officer, Nagar Parishad, Bhilwara
shall remain present with Action Taken Rgport and personal

affidavit.

List this case on 03rd February, 2022.

Sheo Kumar Singh, JM

Arun Kumar Verma, EM

20t January, 2022
E.A. No. 02/2020 (CZ)
in O.A. No. 88/2015
PU
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ST NATIONAL GREEN TRIBUNAL )0 /BFC,CJMJ
» ZONAL BENCH, CENTRAL ZONE (=t
III FLOOR, STATE INFORMATION COMMISSION BUILDING anr
ARERA HILLS, BHOPAL -~ 462011 N o /\/'7“’
D.No. /NGT/2022/ 0§ ; Date: 9 (-January, (ngjgm
To, B

=

The Chief Executive Officer,
Nagar Parishad, Bhilwara,

Bhilwara, Rajasthan . PauRA l 9'?7" 20622

Sub: Copy of,Qrd'e"x seeking Personal Affidavit and Personnal Appearance in
Execution Application No0.02/2020(CZ) Babulal Jajoo Vs State of
Rajasthan & Ors.).

Please fiﬁd-e‘nclosed herewith a copy of order dated 20% January 2022,
passed in Execution Application No.02/2020(CZ) Babulal Jajoo Vs State of Rajasthan
eking Action Taken.

& Ors.)., which is ort and Personal Affidavit.

it should reach the office of the Tribunal on or
pefore 015t }‘«‘ebrtiafﬁ‘z( 202?_ Apart from this you shall also be remain present on the
next date of lieéfin,g, leOSfd Fébr’uary 2022 V1a Video Conferencing.

Furthé}r, you shall also ensure compliance of all otﬁer directions given by
the Hon'ble Tribunal. An email in this regard has already been sent to you on
24-01-2022 at 11:32am. '

t g ;},;:: "

Piea‘?sei a,ékno%z\rle@:lg;e the receipty

Encl: Copy of Order January 2022,
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letter, the respondent requested the Com

282

Itemy No. 02

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
{Through Video Conferencing)

Execution Application No. 02/2020 (CZ,
In [
Original Application No. 88 of 2015

Babulal Jajoo Applicant(s}

Veérsus

State of Rajasthan &Ors. Respondent(s}

Date of hearing:20.01.2022

GH, JUDICIAL MEMBER

CORAM:  HON’BLE MR. JUSTICE SHEO KUMAR ,
e ERT MEMBER

HON’BLE DR. ARUN KUMAR VERMA

Mr. Naveen Ahuja, Adv

For Applicant(s): veen 4
o ~Mr.Manoj Kumar Singh, Adv
For Respondent(s) : Mr. Anurag Abhishek, Adv
: ar Shrivastava, Adv

Mr. Om Shs
Mr. NildvaBandyopadhyay, Adv
Mr. Rajesh Kuvera, Adv

Mr. Sunil Kumar Trehan, Adv
Mr. Shoeb Hasan Khan, Adv
Mr. YashGoyal

ORDER

1. The matter of compliance of the order passed in Original Application No

is under consideration i the present kxecution

AleiCafiféna aﬁ‘d the matter ‘was taken up b}‘{‘ﬁf‘rhis Tribunal on several
occasions but the necessary passagé wﬁich was’ required  for
establisghment, of S’fP was not provided to the Project Proponent by the
Naga'sz?aﬁshad; Bhilwara: On previous date, i 'ivas argued that in order
t'o_,pr(y:vcﬁfr‘c' é'nd’acﬂcg:’ss»/pas sage 10 reacﬁy mz}ﬂc an,ét‘ied_}an‘d’ under the

ssioner, Nagar Parishad,




Y0

distance required to prepare approach road to the newly constructed STP
but still that has not been provided.

2. The matter was taken up ’k on 29t September, 2021 ‘and the
Commissioner/Chief Execucivéif; Officer, Nagar Parishad, Bhilwara was
directed to appear before the Tribunal with all records and with the plan
so that the matter which is pending from 2015 may be finalized. Learned

counsel appearing for the project proponent has expressed and argued

that the Project Proponent is ready to start the construction subject to

1 N o
availability of the approach road which is to be done by the Nagar

Parishad, Bhiiwafai No sufﬁciem explanation has been given by the

Nagar Parxshad thlwara as to why ‘the land in possesswn which is

attached to the land allocated | k“r the construction of STP is not identified
and demarcated for approach road as stated above. We also direct Nagar
Parishad, Bhilwara and rcpreééntative of Project Proponent to finalize the

matter by ami‘caiile settlement in a meeting but the matter has not been

resolved and not finalized till date.

Accordingly, we direct the Nagar Parishad, Bhilwara to provide 30 feet
path way as proposed and identify and demarcate it within 07 days from
today or from the date of receipt of this order and submit personal

affidavit before this Tribunal on the next date of hearing,

Failure to execme the ordér will cause initiation of legal 'action' ‘and
reahzanon of en\nronmental compensatxon In case Nagar Panshad
thlwara faﬂs to provide the land within seven days, the ccrporatxon

shall be hable for payment of Environmental compensatxon at the rate of

; .,;,Rs 5, OOO/ per day whzch sha}l be recoverable as per , te _ollutxon

2 be filed |

fficer, thlw 1]

the 'nexz date of nstmg -

seore OL% February, 20
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2/9/22, 2:18 PM Track Consignment

/ o Sign in Register

v B & ®REOOH Q

_You are here Home>> Track Consignment

Track Consignment Quick help

* Indicates a required field.

* Consignment Number

RR356707668IN
- Booked At  Booked On Destination Pincode  Tariff Article Type Delivery Location
Bhilwara H.O  08/02/2022 12:10:05 311001 - 35.00 Registered Letter Bhilwara H.O

Event Details For : RR356707668IN
Current Status : Out for Delivery

e ime . Officé e | Evéﬁt
09/02/2,022; , : 08:47:32 S Bh;lwaraHo e om f‘(’)r4De’I‘iv;r"y’
:,,,0,9202/2022 . i  07:55:3,5;,,, S BhﬁwaraHo - Receivea
‘08/02/’2(52‘2‘ - " ‘1“;3:44:58 : B\Hilv;/ara H.O ; Itér{ééé’ged
Coso2i2022 121005 BhilwaraHO ltem Booked
Home
About Us
Forms
Recruitments
Holidays
Feedback

Right To Information

Tenders India
Related sites
Website Policies F
Contact Us

Employee Corner sz_’/
https://www.indiapost.gov.in/_layouts/15/DOP.Portal. Tracking/TrackConsignment.aspx TR ij E @ O PY 172
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_You are here Home>> Track Consignment

Track Consignment

* Indicates a required field.

" Consignment Number

RR427352863IN

293

Quick help

Booked At

Booked On

Destination Pincode

Tariff | Article Type Delivery Location

Bh:lwara H.O

Event Detalls For

31/01/2022 13:08:46
RR427352863|N

- 311001

12500  Registered Letter | Bhilwara H.0

Current Status : Out for Delivery

Event

Date ﬁ Tlme Office

‘09/02/2022 | 08:47: 32” Bhilwara H.O Out for Delivéry

’08/02/2022 ‘08408.29 Bhilwara H.0 ltem Received

08/02/2022  03:51:57 Bhilwara RMS L2R ltem Bagged

08/02/2022 002141 Bhilwéra RMS L2R ltem Received

07/0;5;/2022 i 15:11:27 Suwana S.0 ltem Bagged

07/02/2022 14;51:31 Suwaﬁa S.0 ltem Redirected to Bhilwara H.O INSUFFICIENT ADDRESS
07/02/2022 10 01 39 Suwana S.0 ltem Recelved

:‘06/02/2022 N 04 16 O4k | ’”Bhllwara RMS L2R ltem Bagged

05/02/2022 21 05 29’ W‘thlwara RMS L2R ltem Received |

| 05/02/2022 16 06:40 Pur S 0 (Bhnwara)mw ltem Dispatched

, 05/02/2022 16 03 02 PurS. O (Bh||wara) ltem Bagged

05/02/2022 15 49 06 “ Pur S. O (Bhilwara) ltem Returned lNSUFFlClENT ADDRESS
k 05/02/2022 | 10 13 49’ kPur S.0 (Bhilwara) Out for Delivery

“ 05/02/2022’“ 09 23 46 Pur S.O (Bhilwara) Iltem Received

M05/02/2022 02 22 36 Bhilwara RMS L2R ltem Bagged

| 04/02/2022 23: 44 57 Bhil\)s)éra RMS L2R ltem Received

;“04/02/2022 15:31: 43 Suwana S.0 tem Dispatched

hitps://lwww.indiapost.gov.in/_layouts/15/dop.portal.tracking/trackconsignment.aspx
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2/9/22, 215 PM » Track Consignment
04/02/2022 o 15:28:04 - Suwana S.0 item Bagge‘;i‘
04/02/2022 "/f4:47:53 Hamirgarh S.O : ltefﬁ 5i$patched
04/02/2022 14:;16:43 Suwana S.0 ftem Redirected to Bhilwara H.O INSUFFICIENT AbDRESS :
Sy e e 5.0 o Bagged : B
| 04/02/2022  10:41:07  Suwana S.0 femReceived
04/02/2022 025835 Bhilwarz;RMS L2R Item Baggedﬁ ‘
0300212022 23:2555  BhiwaraRMSL2R  Item Received
03/02/2022 . 18:25:35 Bhilwara H.O ltem Dispatched
03/02/2022 777 Bhilwara H.O ltem Bagged
02/02/2022 18:22’:1;8’ Bhilwéra H.O ” Itemﬂ Rediré&éd to Suwana S.0 INSUFFICiENT ADDRESS .
S—— o T " A
- 31/01/2022 18:55:03 Bhilwara H.O ltem Bagged
;' 31/01/2022 13:68:46 Bhilwara H.O ltem ééoked -
Home
About Us
Forms
Recruitments
Holidays
Feedback

Right To Information

Tenders India
Related sites
Website Policies
Contact Us
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Sitemap
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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL BENCH,

303

BHOPAL
Original Application No. 85/2015(CZ)
Babulal Jajoo Vs. State of Rajasthan & Ors.
and
M.A. No. 117/2017

In

Original Application No. 111/2010(CZ)
Prakash Upadhyaya Vs. State of Rajasthan & 2 Ors.

CORUM: HON’BLE DR. SATYAWAN SINGH GARBAYL, EXPERT MEMBER

PRESNT: Applicant : Ms. Zabia Sajid, Adv. For
Mr. M. S. Kachchna, Adv.
Raj. State & RSPCB: Shri Sandeep Singh, Adv.
Respondent No. 29, 30 & 31:  Shri Shrey Raj Saxena. Adv.
Respondent No. 2: Shri Vishal Gera, Adv. With
Shri Rajendra Gour

Shri Jirar Panwar

Date and Order of the Tribunal

Remarks

Order No. 25 The Learned Counsel for the State Municipal Corporation
Bhilwara has submitted that an agreement has already been executed

8™ August, between the Municipal Corporation and Jindal Saw/ Respondent No.

2017 2 for establishment of STP of 10 MLD. The Learned Counsel for the

Respondent No. 2 / Jindal Saw has submitted that the Jindal Saw
requires one original set of the agreement which is with the
Municipal Corporation. They had further submitted that the land
which has been identified for establishment of STP is yet to be
marked on the ground and the possession of the same is yet to be
handed over to the Respondent No. 2.

We direct that Municipal Corporation to give one original
agreement to Respondent no. 2 and to hand over the possession of
the Jindal Saw within a week time and as soon as the possession is
handed over the Jindal Saw the work of setting up of STP may be
commenced __ schedule given on 29.05.2017.

List these matters on 11" September, 2017.
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From: Anurag Abhishek y?wﬁ ¢ > C/W] e gé
Sent: 22 February 2022 13:06 = !

To: gkshay19rathore96@gmail.com

Cc: Nilava Bandyopadhyay <nilava@snalawoffices.com>

Subject: Execution Application No.2 of 2020 captioned as 'Babu Lal Jajoo Vs State of Rajasthan & Ors.

Dear Sir,

We are concerned for Respondent no.2 in the Execution Application No.2 of 2020 captioned as 'Babu Lal Jajoo Vs State
of Rajasthan & Ors.' listed before Hon'ble National Green Tribunal, Central Zone Bench, New Delhi on

24.02.2022. Please find attached the copy of the Application for directions to be filed in the subject matter, for your
kind reference and records.

Best regards,
Anurag Abhishek
Partner- Litigation

S&A Law Offices LLP

E-337, East of Kailash

New Delhi-110065, India. www.snalawoffices.com
Tel: +91-11-46667000 Fax:+91-11-46667001
Other Offices: Gurugram | Mumbai | Bengaluru

Legal 500 B Legal 2021 Asia Law Chumbers Global IFLR 2020
Asia Pacific 2021 Dispute 2021 Rankings 2021 Recommended
Top Tier Firm Resolution Firm Recognized Firm Runked Firm

Talent | Teamwork | Innovate | Results

In very rare cases, our e-mail filtering software may efiminate legitimate emall from clients unnoticed.
Therefore, if your mail contains important instructions, please make sure that we acknowledge receipt of
those instructions. Thank you. Disclaimer




